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lopment of electricity geacration, the
larger requirements of iforeign ex-
change for thermal power stations and
the availability of a large number of
unexploited sources of hydro stations
are kept in view?

Shri Nanda: The hon. Member is
an expert in these matters. Bu! I may
tell him that the situation varies in
different parts of the country In
some parts, only thermal generation
is possible: in others, only hydel is
possible while in some others both
are possible, and theie the rvelative
economic is gone into.

Shri S. M. Banerjce: In view of the
fact that some of thc States, rather
almost all the States, are ‘facing a
serious power crisis, nas the Planning
Commission any schem to sce that
power generation capacity is increas-
ed in those States, and have any sug-
gestions been given to State Govern-
ments in this regard?

Shri Nanda: T rould not follow,
but I believe he meaas to ask whe-
ther. if there is inadequacy of power
in certain States, any steps are taken.
Yes. some supplementary provisions
are being made and in certain places
accelerated assistance is being given.

Shri Sonavane: Have the planners
taken into consideration the question
-of covering all the villages in India?
If so, by what time? Will this be
achieved within 25 years of long-
range planning?

Shri Nanda: There is a rural elec-
trification programme, and the figures
‘have been given in the Plan itself.

Shri Morarka: In view of the bias
of the CWPC in favour of hydro
‘power, may I know whether Gov-
-ernment have considered the desira-
bility of revising the production sche-
dule and production pattern of the
Heavy Electricals project?

Shri Nanda: That is a specific ques-
tion to be looked into. But hydro
power is very much cheaper. It is
12 nP. as ageainst coal fired 3:00 nP.
Therefore, that bias is not at all con-
sidered wrong.

1455(Ai) LSD.—3.

SRAVANA 23, 1884 (SAKA)

Oral Answers 1674

afeeafadt gro WA w8y W
’ g

v (5l WEE T
REX A wEw g

& oAaW W@ feAw 8 9,
Q8SR & FINfHRT I AT Quxy A
AT & FET H g qaT T FIT S G0
f afewdft ama & ofewdt demogeT
faa & Wt A ¥ 5 ot
ST OF AT 7Y & 33 AW, 18R
&7 ARV a7 7w & fadw #
ST T MiEEE Y AT WA
AT 9T, IEET 4T oy fawer ?

dxfarwT  Amea ®  IgEA
(st fadm fag) : afeww qmer T
N ga 39 g FHET ¥ @ qfee-
W gL & 9 I fadu-ar §9 9,
IAFT yTftq T F T & HATET I
¥ S AG fawr @ ofew e
TTETY A7 g # g 99 aré e
= AR i forer ot &7 @ § AW
qd qrfear @Y ® FE a s
oF A% a1 IH ¥

o e A i, Fm o
W g X T qqEET §
forasr aog ¥ 9 fafeaa gav & 2
RE AT W OF AR
qEATT FT EE 7

ot feRw fag ¢ a1 37wt
forx farar, frama gow faer oy & =Y
w1 wqrq g gET e femr &

st R A WA, T T
¥ ¥ a<g W gIAw wfaey § A @ A s
it fad w7 €T grem A sqaer
ag™ ¥ @ & & af 2 A7 ;v O
wgeqr ¥ A Ay wEAd A AN
qdfy § ?



1675 Oral Answers

st T fag : o smEws
grar & 39 fgmma ¥ qeerr #7 Faww
favar FmaT 2 )
Shri Bhagwat Jha Azad: Since this
area is very much in our territory,
may I know whether the Pakistan

Government gives any reason for this
forcible act?

Shri Dinesh Singh: No. Sir. We have
had no reply from the Pakistan Gov-
ernment.
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Mr. Speaker: Next question.
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Rehabilitation of Refugees in Assam

*283. Shrimati Jyotsna Chanda: Will
the Minister of Works, Housing and
Bupply be pleased to state the steps
vaken to appoint as suggested by the
Estimates Committee of the Second
Lok Sabha (1961-62), a Committee of
Bnquiry to look into the circumstances
n which Rs. 2080 lakhs were paid
without an agreement to the Indian
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Tea Association, Cachar for rehabili-
tation of displaced persons from East
Pakistan and the reasons for failure
of the scheme and to fix the respon-
sibility therefor?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
P. S. Naskar): The Government of
India have decided to set up a Com-
mittee of Enquiry as recommended by
the Estimates Committee (1959-60) of
the Second Lok Sabha. The Com-
mittee would consist of a Chairman,
two Members and a Secretary. One of
the Members would be nominated by
the Government of Assam. The Sec-
retary of the Committee would also
be an Officer of the State Government.
The State Government have just inti-
mated the names of their Officers who
will serve on the Committee and
action to set up the Committee is being
taken.

Shrimati Jyotsna Chanda: May I
know from the Government whether
this committee will take up the resi-
duary problem of those non-rehabili-
tated persons in Cachar under the ITA
scheme?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
So far as the ITA scheme is concerned,
we have to admit that it was not a
success. and with a view to rehabilitate
those families which were covered by
that scheme. supplementary schemes
have been formulated and sanctioned.

Shri S. M. Banerjee: I want to
know whether the refugees who were
rehabilitated under the new scheme in
the Mizo Hills in Assam have been re-
habilitated again in those places. What
is their condition?

Mr. Speaker: This has nothing to
do with that.

Shri S. M. Banerjee: But, generally
he is going to consider their cases.

Mr. Speaker: Order, order.

Shri Chaudhuri.

Shri Hem Barua: Question No. 308
may be taken up with No. 284.





